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(2010) 07 KL CK 0082

In the High Court Of Kerala

Case No : Writ Petition (C) No. 23244 of 2010 (E)

Baby Odampallil and Thomas Veccathanam APPELLANT

Vs

The Kerala State Election Commission, The District Collector, 
The Tahsildar and The Naduvil Grama Panchayath 

RESPONDENT

Date of Decision : 27-07-2010

Acts Referred:

Citation : (2010) 07 KL CK 0082

Hon'ble Judges : T.R. Ramachandran Nair, J

Bench : Single Bench

Advocate : K.K. Moideen, for the Appellant; No Appearance, for the Respondent

Judgement

T.R. Ramachandran Nair, J.—The petitioners herein are permanent residents of
Naduvil Grama Panchayat. The first petitioner is residing in Ward No. 14 and
second petitioner in Ward No. 12 of the said Panchayat. The main complaint is
regarding the irregularities in the preparation of voters list of Ward Nos. 13 and
14 of the Panchayat. The first petitioner resides within Ward No. 14, going by the
delimitation of Wards by the Delimitation Commission. It is stated that his name
has been included in the voters list for Ward No. 13. A true copy of the same is
produced as Exhibit P2. The second petitioner is residing within Ward No.12 as
per Exhibit P12 and his name is included in Ward No. 14. Aggrieved by such
irregularities, the petitioners have filed Exhibit P4 complaint before the Secretary
of the Panchayat, who is the Electoral Registration Officer. Seeking for
appropriate directions in the matter, they have filed this Writ Petition.

2. Heard the learned Standing Counsel for the Election Commission also.

3. There will be a direction to the Additional 5th respondent-Secretary of the
Panchayat who is the Electoral Registration Officer to consider the objections
raised by the petitioner as per Exhibit P4 before finalising the voters list.

The Writ Petition is disposed of as above.
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